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(c) the details of action plan being prepared by Government to protect the
customers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (¢) It has
come to the notice of this Ministry through a number of complaints from consumers
received in the National Consumer Helpline that hotels and restaurants are following
the practice of charging ‘service charge’™ in the range of 5-20%, in lieu of tips. A
consumer is forced to pay this charge irrespective of the kind of service provided
to him. The consumers are also required to pay service tax on this service charge
so collected by the hotels and restaurants.

The Consumer Protection Act, 1986 provides that a trade practice which, for the
purpose of promoting the sale, use or the supply of any goods or for the provision
of any service, adopts any unfair method or deceptive practice, is to be treated as
an unfair trade practice. The said Act further provides that a consumer can make
a complaint to the appropriate consumer forum established under the Act against,

(i) an unfair trade practice adopied by any trader or service provider
(i1) the services hired or availed of, suffered from deficiency in any respect

(iii) a trader or service provider, as the case may be, has charged for the goods
or for the services a price in excess of the price (a) fixed by or under any
law for the time being enforce, (b) displayed on the goods or amy package
containing such goods, (¢) displayed on the price list exhibited by him or
under any law for the time being in force or (d) agreed between the parties.

Forceful charging of the service charges, being an unfair trade practice, can be
complained against, in a Consumer Forum of appropriate jurisdiction for redressal,
as per provisions of the Consumer Protection Act, 1986,

This Minisiry has advised the State Govermments 10 sensitize the companies, hotels
and restaurants in the state regarding aforementioned provisions of the Consumer
Protection Act, 1986 and to disseminate the information through display at the
appropriate place in the hotels/restaurants that the ‘service charges’ are discretionary/
voluntarily and a consumer dissatisfied with the services can have it waived off.

Service charge on food bills

1199. SHRI AJAY SANCHETI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has made service charges on a food bill non compulsory,
if so, the details thereof, and
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(b) how this decision is being implemented by State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b)
It has come to the notice of this Ministry through a number of complaints from
consumers received in the National Consumer Helpline that hotels and restaurants are
following the practice of charging ‘service charge’ in the range of 5-20%, in lieu
of tips. A consumer is forced to pay this charge irrespective of the kind of service
provided to him. The consumers are also required to pay service tax on this service
charge so collected by the hotels and restaurants.

The Consumer Protection Act, 1986 provides that a trade practice which, for the
purpose of promoting the sale, use or the supply of any goods or for the provision
of any service, adopts any unfair method or deceptive practice, is to be treated as
an unfair trade practice. The said Act further provides that a consumer can make
a complaint to the appropriate consumer forum established under the Act against,

(i) an unfair trade practice adopted by any trader or service provider
(ii) the services hired or availed of, suffered from deficiency in any respect

(iii) a trader or service provider, as the case may be, has charged for the goods
or for the services a price in excess of the price (a) fixed by or under
any law for the time being enforce, (b) displayed on the goods or any
package containing such goods, (c) displayed on the price list exhibited by
him or under any law for the time being in force or (d) agreed between
the parties.

This Minisiry has advised the State Govermments 10 sensitize the companies, hotels
and restaurants in the state regarding aforementioned provisions of the Consumer
Protection Act, 1986 and to disseminate the information through display at the
appropriate place in the hotels/restaurants that the ‘service charges” are discretionary/
voluntarily and a consumer dissatisfied with the services can have it waived off.

Steps taken for consumer protection

11200. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that India's record with regard to consumer protection
has not been satisfactory with reference to developed countries of the world;

(b) if so, the details thereof and the reasons therefor, and

T Original notice of the question was received in Hindi.



